


octobe~,  1879, and still pending shall be disposed of 
by suclr authority as the Local Governme~t may 
direct and, save as aforesaid, shall be carried on as if 
this ilct had not been passed. 

Territory to 4, The said territory shall be deemed to have 
cease to be a 
Scheduled ceased to be a Scheduled district on the said first day of 
district. Octobcl-, 1879. 
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